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LB 806(31).— b= WRBR, Hwld deh FRel gt AfAIH, 1968 (1968 BT 50) DI
gRT 22 P IU—GRT (2) TS (b) §RT U ATl BT YANT B 8T, baid AETh GRe qe, GReT
THY, AEdH SU—RIeTdh (HRIUTTd) Al 94, 2013 BT IR A w1 & fore m=falRad fom g9ma
g, 3T~

1. (1) 39 Fml @1 dferd 9 Sy el YRem gel, YRl WY, WERkd Su—RieTd
(®TIUTeTd) Wil Fenerd o, 2014 8 |

(2) A TSI H UHRH B IRRG BT YT B |

2. =g SElflie GRET T, el WhY, WERd SU—[RIed (BrRiuTerd) wol R, 2013 &
o (7) & Su—=m (1) 9, “a1 U 3T Y S Bl WRAR gRT §Hg—99g R fafAfdse @1 o9&
Y&} BT A fHar S |
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 14th November, 2014

G.S.R. 806(E).— In exercise of powers conferred by section 5 read with clause (a) of sub-section (2)
of section 22 of the Central Industrial Security Force Act, 1968 (50 of 1968), the Central Government hereby
makes the following rules to amend the Central Industrial Security Force, Security Wing, Assistant Sub-
Inspector (Executive) Recruitment Rules, 2013, namely:—

1. (1) These rules may be called the Central Industrial Security Force, Security Wing, Assistant Sub-
Inspector (Executive) Recruitment Amendment Rules, 2014.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Central Industrial Security Force, Security Wing, Assistant Sub-Inspector (Executive)
Recruitment Rules, 2013, in rule (7), in sub-rule (1), the words “or such other age as may be specified by the
Central Government from time to time” shall be omitted.

[F. No. E-32012/05/2011/Estt.I)
HARISH CHANDER, Director (Pers.I)

Note: The principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3,
Sub-section (i), vide G.S.R No. 788(E), dated the 23rd December, 2013.
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